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24.9.01 

Order of the Tribunal 

The application is admitted. 

Call for the records. Mr.A.Deb Roy 

accepts notice on behalf of the res 

pondents .- 
List on 1082001 for order. 

List on 24.9.2001 for order and 

to enable the respondents file 

written statement. 

Member 	 Vice -Ch  airman 

List again on 12/11/01 to enable the 

respondents to file written stateient* 

tLwc 
tlomber 	 Vice4hairan 

'Rb 



I 
12.11.01 	 The sondents are 'ret to 

file written stateaent. bistiibcase 

again on 12.12.2O91. 

h 	i ( 
Member 	 Vi eCha irman 

_ 	 bb 
12.12.01 	It hds been stated by Sri. A.Deb 

Roy, learned Sr. C.G.S.C, that written 

statement fiik in O.A. No. 228/2001 
will coidjn this application also. 
As written statement 	A1 	led 
'the case may be 1isad Por hearing, 

List on 24,1.02 for hearing. 

Member 
mb 

24.1.02 	It has been stated by the learned 

counsel forthe applican -LQ that they _---

want 	to file rejoinder. Prayer is allowed 

The ep1icants may do so within 2 weeks ere 
from today. 

	

2-A rV1L4 	
List on 13.2.2002 for hearing. 

Member 	>- 	 VicChajrman 
mb 

13.2.02 	 Heard counsel for th€ parties. 

. Ilearing conc1u5jecj. Judgm€nt calivered in 

,L 	Q -I fV 	 open Court, kept in septe sheets. 

The app1icition i's allowed in terms 
/ 	

of the order. No order as to costs. 
-o / 

00  
iL 	 U 

Member 	 Vice-Chairman 
pg 



L CENTRAL AL*UNISTRATIVE TRIBUNAL, GUNAJ-IATI BEtCH. 

Original Applications No.226. 227 and 228 of 2002. 

Date of Order 	This the 13th Day of February,2002. 

The Hon 'ble Mr Justice D.N .Chowdhury.Vice-Chairman. 

The Hon'ble Mr K.K.Sharma, Administrative Member. 

O.A. 226/2001. 

Sri LaltharLgliarla Murray, IFS 
Deputy Conservator of Forests (Hqrs) 
Office of the principal Chief 
Conservator of Forests, Mizorarn. 
Aizwal. 	 . . 	. Applicant 

O.A. 227/2001. 

Sri P. Liankhama, IFS 
Divisional Forest officer, 
Xawrthah, Mizorain. 	 . 	. 	. Applicant 

O.A. 228/2001 

Sri Vanlalsawma, IFS 
Divisional Forest Officer. 
Wild Life Division, kizwal, 
Mizoram 	 . . . Applicant 

By Advocate Sri B.Chakraborty in all 
the three Ca8eS. 

- Versus - 

Union of India, 
through the Secretary, 
Ministry of Forest and Environment. 
Govt. of India, 
Paryavaran Shavan, COO Complex, 
Lodhi Road, New Delhi-110003. 

State of MizOram. 
through the Secretary, 
Forest & Envlronment,00vt. of Mizôram, 
Ajzwal. 
The Union public Service Commission, 
Dholpur House, Shahjahan Road, 
New Delhi-110001. 
(Through its Secretary) 	 . . . Respondents 

By Advocate Sri A.Deb Roy. Sr .C.G.S.0 for 
respondents No.1 & 3 and Sri A.K.Sarma for 
respondent No.2 in all the three cases. 

CHOHY J.(V.C) 

All these three applications are similar in 

nature and accordingly these applications were taken 

up together for consideration. 

contd • .2 
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It has been stated at the Bar that these 3 cases 

are squarely covered by the decision rendered by the 

Tribunal in O.A.195 of 2001 disposed of on 4.2.2002. 

In the light of the decision we direct the 

respondents to take up the matter of the applicants 

and also of the persons similarly situated of the AGMUT 

Cadre of Mizoram segment for determining the date of 	r 

appointment on the basis of existing vacancies and for 

allotting year of allotment as per law taking aid of 

the All India rvices (Conditions of Services Residuary 

Matters) Rules, 1960. The respondents shall complete 

the aforesaid exercise as expeditiously as possible 

preferably within three months from the date of receipt 

of the order. 

The applications are allowed to the extent 

indicated above. 
L4 

There shall, however, be no order as to costs. 

i 4. 

KK.SHARMA ) 

	

D.N.CHOWDHURY ) 

ADMINISTRATIVE MEMBER 
	

VICE CHAIRMAN 

a,  

- 	 - 	 -. 	 , - 	 - 	 --- 	- 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. 

Guwahati. Bench. 

OA No. , Zf of 2001 

Between 

Shri P. Liankharna, IFS 
	 Applicant 

--And-- 

Union of India & Ors. .....Respondents.  

S1.No. Documents 	- Page 

 Application lt1 
 Annexure- A 

3 Annexure- B /c 

 Annexure- c & 

 Annexure- D & D-1 

 Annexure- E 

 Annexure- F & F-i 

 
AnnexUre- G 

 Annexure- if 2 	35 
 Annexure- I 

 Annexure- 

 Annexure- K 

1,. Anriexue- 

Fi1ec 	By 

AV  

Advocate. 

.. ............ 
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DISTRICT-AIZWAL. 

IN THE CENTPAL ADMINISTRTIVE TRIBUNAL. 

Guahati Bench. 

(An application under Section 19 of the Administrative 

Tribunal Act, 1985.) 

For use in Tribunal's Office 

rSinature 
I Date 

O.A. No. - 	
/2001 

Between 

Sri F. Liankhama, I.F.S. 

Divisional Forest Oficer, 

Karrthah, Mizorarn 

.....Applicaflt. 

And 

1. 	Union of India, 

Throuqh 	the 	Secretary. 

Ministry of Forest & 

Environment, Govt. of India, 

Fariyavarafl Bhavan, CGO 

Contd 
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Comp1ec, 	Lodhi 	Road, 	New 

Delhi-110003. 

State of Mizoram, 

Through the Secretary, Forest 

& 	Environment, 	Govt. 	of 

Mizoram, Aizwal. 

The Union Public 	Service 

CornTa5sion, 

Dholpur House, Sajhan Road, 

New Deihi-110001, (through 

its Secretary). 

Respondents. 

Particulars of order(s) against, which the application' 

irnade  

1) 	The Applicant assailed the action of the Respondents 

in not promoting the applicant to the I.F.S. cadre 

in the year 1990 with the year of allotment from 

1986- when the applicant was fit and eligible and 

when the posts were available but instead the 

applicant was promoted on 269.96 with year of 

. allotment as 1992 . 'The applicant also assailed the 

action of the Respondents in causing delay in 

reviewing the cadre and holding meeting of the 

selection committee which has thereby delayed the 
Contd. 



scope of promotion to the posts IFS and getting 

allotment of year. 

ii) Order dated 29.6.2000 passed by the Govt. of India, 

Ministry of Forests & Environment by which the year 

of allotment and the seniority of the applicant vis-

à-vis was fixed. 

2 	Jurisdiction of the Tribunal :- 

The application declares that the subject matter of 

this application is within the jurisdiction of this 

Hon'ble Tribunal. 

Limitation 

The applicant also declares that the present 

application is within the limitation period as ha 

been prescribedunder Section 21 of the'Administrative 

Tribunal Act, 1985. 

Facts of the case 

That the applicant is a citizen of India belonging to 

the Schedule Tribe community of Mizoram. The applicant. 

is entitled to the rights and privileges, as guaranteed 

under the Constitution and the relevant rules framed 

thereunder. 

That following due procedure, the applicant vide a 

notification dated 7.5.83 was appointed upon promotion 

as .ssistant Conservator of Forests (ACF in short) in 

vacant posts created vide notification issued by the 
....................... .

Contd. 

 

 

 

 



Govt. seing so appointed, the applicant thereafter 

underwent two years training for Diploma Course in 

Forestry. 

A copy of the order of appointment 

dated 7.5.83 is annexed herewith as  

ANNEXURE-A. 

That the applicant thereafter 'vide an order dated 

26.687 under memo No. A 32012/2/87-FST issued by the 

Respondent No.2 was appointed upon promotion as Deputy 

Conservator of Forsts1Divisional. Forests Officer 

(DCF/DFO in short) and was posted as DFO, North 

Vanlaiphai. 

A copy of the said order dated 26.6.87 is annexed 

herewith as ANNEXURE- B. 

That the Govt. having realised that undue hardships 

having been caused to the Rangers in delaying their,  

promotion to the post bf ACF, the Govt. therefore vide 

an order dated 245.88 was pleased to reckoned the 

service of the applicant as ACF w.e.f 3.2.82 which was 

letter corrected as 31.1.82 vide corrigendum dated 

25.5.88. 

copies of the order dated 24.5.88 and 25.5.88 are 

annexed herewith as ANNEXURE-C & C-i. 

That as per notification dated 26.3.85 issued by the 

Govt. of India Ministry of Forests & Environment the 
Contd. 



total availability of seniority posts were 9 out of 

which there were 6 posts for DCF from which the 

promotion quota includes 3 posts. 

6. 	That thereafter vide an order dated 2.12.88, the 

applicant's appointment to the post of Deputy 

Conservator of Forests/DiViSiOnal Forests Officer (DFO 

in short) was regularised with effect from 26.6.87 

and subsequently vide order dated 1.11.91, his service 

as DFO was confirmedw.e.f. 11.12.90. 

Copies of the said order of regularisation dated 

2.12.88 and order of confirmation dated 1.11.91 de 

/ 
	 annexed herewith as ANNEXJRE- D & D-1. 

7.. 	That on 18.7.91, the Govt. of Mizoram published the 

seniority list of DCF and in the said seniority list, 

the applicant was placed at serIal No.2. 

• 	A copy of the said seniority list dated 187.1 is 

annexed herewith as ANNEXURE-E.. 

8. 	That itis stated that the state of Mizoram is a 

constituent of the Joint Cadre Authority in matters 

of notional allocation of the promotion quota for the 

4 constituents units as framed by the Ministry of 

Environment and Forest, Govt. of India which is the 

controlling authority. The Govt. of India accordingly 

vide official letter datec 25.1.95 sought concurrence 

from the constituents units f or 	approval for 

Contd. 



distribution of notional allocation, for promotion to 

the post of IFS. The Respondent No.1 through such 

communication clearly admitted that state of Mizoram 

has under utilised the posts from the promotion quota 

which has thereby caused injustice in getting 

promotion to the IFS cadre when posts were readily 

available. The Govt. of Mizoram accordingly vide W.T. 

massage dated 21.3.95 gave its no objection to the. 

same 

A copy of the letter dated 25.1.95 and the W.T. dated 

21.3.95 are annexed herewith as ANNEXURE-F & F-i.. 

i9. That the seniority posts of the state of Mizoram.which 

was earlier 9 in number, vide a notification issued 

by the Govt. of India was raised to 19 which 

includes12 posts in DCF rank. 

A copy of the said notification, dated 26.10.95 is 

• 	 annexed herewith as ANNEXURE-G. 

10. That finally vide an order dated 26.9..96 	issued by 

the Respondent No.1 exercising power under Rule 8(1) 

of the IFS (Recruitmeflt) Rules,1966 read with Rule 

9(13 of the IFS (Pppointmeflt by Promotion ) Regulation 

,1966, the applicant was appointed •to the IFS with 

immediate effect and his seniority was fixed at 

serial No.3 in the cadre of IFS. 

a 

Contci 
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copies of the order dated 26.9.96 is annexed herewith 

as ANNEXURE-H. 

That being 	aggrieved 	the 	applicant 	
submitted 

represántatiofl on 18.2.98 making a prayer therein to 

appoint him to the IFS cadre with year of allotment, as 

:1390 when he became eligible for he having joined ACF 

in the year 1982. 

A copy otsuch representation dated 18.2.98 is annexed 

herewith as ANNEXURE-I. 

That finally vide an order daed 29.6.2000 iaaued.by 

the Respondent No.1, the applicant year of allotment 

in the IFS was shown to be from 1992. 

A copy of the said representation dated 29.6.2000 is 

annexed herewith as ANNEXURE-J. 

That the applicant 	begs to state that having 

apointed in a substantive posts which is very much 

evident from the allotted cadre strength for promotion. 

quota, the unnecessary and unexplained delay caused in 

cadre reviewing and holding meeting of the selection 

committee has deprived the petitioner to get promoted 

to IFS from 1990 when same became due. The applicant 

ought to have been promoted from 1990 with year of 

allotment as 1986 when he was fit and suitable for 

the appointment to IFS. 

- 	. 	 Contd. 
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1. qhat the applicant humbly begs to state that had the 

applicant been promoted to the post of IFS with year 

of allotment as 1986 when same became due, the 

petitioner wàuld have been promoted. by now, to a 

higher scale of pay. The applicant instead of getting 

the higher pay scale is being given lower pay scale 

and as such the pay scale has remain stagnant for the 

last few years. 

15. That it is stated that the service conditions relating 

to promotion, appointment, selection etc. in matters 

of IFS cadre are Governed by the following rules, 

•  namely- 1. The IFS(Recruitmeflt) Rules, 1966. Rule 4 

speaks about method of recruitment and Rule 4 (b) 

provides for promotion from substantive members from 

State Forests ServIces. Rule 8 provides promotion from 

SFS cadre an laid down that the number of person to be 

recruited should be 33 1/3 %. 

2. 	The IFS (Appointmert by Promotion) Rules,1966. 

Rule 5 deals that every year list of eligible 

• candidates who have completed 8 years of service has. 

to be prepared which in case should include number of 

eligible •catdidateS as 3 times the vacancy. The said 

rule also speaks about that the list has to be review 

every year and if there is any adverse entry same has 

to be communicated to the Central Govt. Rule 8 of the .............................................
Contd. 
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said 	Rule 	provides 	for 	the 	State 	Govt. 	to 	appoint 

prson of SF3 cadre to appoint in cadre posts. 

16. That the applicant humbly sates that the action of the 

Respondents in not promoting the applicant to the IFS 

cadre when posts were readily available and when same 

became 	due 	has 	been 	done 	in 	most 	arbitrary 	and 

malafide 	manner 	exercising 	power 	colourably. 	The 

• promotion 	ought 	to 	have 	been 	done 	by 	reviewing 	the 

cadre 	and holding 	meeting 	of the 	Selection 	Committee 

in 	time 	and 	in 	the 	instant 	case 	there 	was 	no 	cadre - 

reviewig 	and 	no 	meeting 	of 	the 	Selection 	Committee 

was held since 1987. 

17 That 	the 	applicant 	officiated 	in 	IFS 	cadre 	posts 	on 

w.e.f. 	26.6.87 	on 	senior 	scal 	which 	was 	within 	the 

knowledge 	of 	the • Respondents. 	The 	applicant 	is 

entitled 	to 	be 	promoted 	earlier 	to 	IFS 	as 	per 

- Explanation 	to 	the 	IFS 	(Regulation 	of 	senioi'ity) 	- 

• 
Rules1968 

 That 	the 	applicant 	begs 	to 	state 	that 	the 	Govt. 	of 

-• India 	issued 	a 	circular far, holding 	DFC 	laying 	down 

the guidelines to be followed therein. 	The Respondents 

in 	the following 	case 	has 	overlooked such 	guidelines 

for which the applicant was made to suffer. 

 That the applicant- further begs to state that when it. 

being 	the 	admitted 	position 	that 	the 	applicant 	was 
- 	

.Contd. 
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eligible for promotion to IFS in the year 1990 after 

completing 8 years of serviceS It is also the admitted 

posit.ion that there was no cadre review since 1984 and 

the selection committee did not held its meeting since 

187 as enshrined under the rules and guidelines. As a 

result of such unreasonable and unjust act, no SFS. 

officers from the state of Mizoram could be promoted 

when posts were available at 331/3 % which has also 

• left the qouta under utilised and caused hardships to 

the applicant. The Respondent No.1 in a similar 

circumstances admitting the hardships caused to the 

SF9 cadre from the state of 3 & K and has allotted 
/ 

	

- 	year retrospeCtivelY when same was due by issuing a 

• 	 notification dated 28.2.97. The applicant being 

	

- 	similarly situated deserves similar treatment. 

The copy of the notification dated 282.97 is annexed 

herewith as ANNEXUREK. 

20. That it is stated that the selection committee which 

ought to have met every year for preparing a list 

panel as per rules framed under IFS (Appointment by 

promotion) RuleS,1966, but the meeting of 
the 

selection committee has held on 195 after a gap of 8 

years clubbing all the unfilled vacancies and promoted 

20 
SF5 officers. Had the meetiflg been held regularly 

and the service of 
the applicant would have been 

Contd.  
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earlier 	to 1987, the applicant would have' been 

promoted to IFS when posts were readily available and 

when same became due to the applicant. 

21. That being highly aggrieved by the arbitirary and 

malafide act .on the part of the Respondents in not 

promoting the applicant to the IFS cadre in the year 

1990 with year of allotment as. 1986, the applicant has 

approached this Hon'ble tribunal with a prayer to 

refix. his year of allotment as 1986 by quashing and 

setting aside and/or modifying the order of 

appointment to IFS dated 26.9.96 to the extent and 

restoring his pay and seniority retrospectively as 

done in the case of Mr. J.M. Choudhury IFS of AGMUT 

cadre. The applicant being similarly situated deserve 

same treatment. 

5. 	GroundS for present application. 

a. 	For as per Explanation 1. of the IFS ( Regulation of 

Seniority) Rules, 1968 eVer since the first select 

list prepared by thè Selection Committee constituted 

under Regulation 3 of / the IFS (Appointment by 

Fromotion) Rules, 1966, the period 
of continuous 

o.ficiatiOfl in senior post declared has to be counted. 

Since the applicant was 6fficiating in a seniorposts 

since 26.6.87, hence his due date of promotion to IFS 

would be in the year 1990. 
.Contd. 
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For that the Respondents never took steps in holding 

meeting for preparation of lists for promoting SF3 

officer since 1987 and clubbed the vacancies Which is 

contrary to the rules and did not appoint IFS officer 

from the promotee quota in the year 1985, 1986, 1987 

and 1989 for which the applicant was denied 	for 

promotion to IFS cadre. 

For that from the entire sequence of events as stated 

above it is apparent that the Respondents have caused 

unreasonably delay in holding the meeting of the 

Selection Committee since 1987 and the entire action 

was exercised malafidely and arbitrarily for which the 

case of promotion to the IFS was further delayed and 

the year was reckoied as 1992 instead of 1986 as by 

getting promotion to IFS cadre, one is entitled to 

have better service benefits. 

d 	For that it being apparent that posts were readily 

available and the applicant ought to have been 

promoted to IFS in the year 1990 with year of 

allotment as 1986 	and for such irregularity, th 

applicant was deprived of service benefit and 

seniority and his service remain stagnant for years. 

e. For that the Respondents have regularly recruited 43 

IFS officer during 1985-95, whereas as per IFS 

(Appointment by Promotion) Regulation, 1966, out of 43 

..........Contd. 
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seats, at 33 1/3%, 21 SF5 officers aught to have been 

promoted. 

For that the action of the Respondents in the instant 

case besides being arbitrary, illegal, malafide and 

biased is also violative of Article 16, 19 and 21 of 

the Canstitution of India as because of delay the 

applicant was deprived of better service benefits to 

which he is legally entitled. 

For that the action of the Respondents in the instant 

case is patently malafide and punitive based on 

irrelevant and extraneous consideration, the Order 

dated 26.9. 96 and 29.6.2000 needs to be modified by 

asking the Respondents to allot year of allotment as 

1986 when it felt due to the petitioner. 

For that the impugned action besides being arbitrary , 

illegal and malafide is also liable to he condemned 

and set aside as same has been done whimsically, 

capriciously and under colorable exercise of power. 

For that the order so assailed and the action has been 

done in violation of the principle of natural justice 

and administrative fairplay. The order as such is 

liable to he quashed and set aside. 

For that in any view of the matter the impugned action 
/ 

is bad in law as well as in fact and as such the same 

is liable to be quashed and set aside. - 	
Cont& \ 
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Details of Remedies exhausted :- 

The 	applicant 	declares 	that 	he 	has 	no 	other 

alternative remedy other than to approach this Hon tble 

Tribunal for getting redressal. 

7.' Whether Any Appeal or Suit is Pending In any Court 

7 With Regard To The Subject Matter In Agitation: 

That the applicant further declares 	that 	there is 	no 

suits, 	application 	or 	writ 	petition 	pendin.g 	before 

any court or tribunal with regards 	to 	the 	matter 	as 

agitated in this petition. 

 Details of Relief Sought for:- 

Under 	the 	facts 	and 	circumstances 	stated 	above, 	the 

applicant humbly prays that this 1-Eon'ble Tribunal may 

be 	pleased to 	admit 	this 	application 	, 	call for 	the 

records 	and after hearing the parties may bepleased 

to pass an order 	directing the Respondents to promote 

the 	applicant to IFS with retrospective benefit from 

the 	year 	1990 	with 	year 	of 	allotment 	as 	1986 

restoring 	his 	seniority 	and 	retrospective 	service 

benefits 	by setting 	aside 	and,'or modifying 	the 	order 

dated 26.9.96 	(Annexure-H ) 	and 29.6.2000 	( 	Annexure- 

J) 	and/or 	pass 	such 	order/orders 	to 	rhich 	the 

applicant is entitled as per law and equity including 

the cost of the proceedings. 

 Interim reliefs if any :- 
.Contd. 
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under 	the 	present facts 	and circumstances, 	the 

applicant 	reserves his 	right 	to press 	for 	interim 
Ik 

order when situation arise and if there 	is 	necessity 

for the same 

IL Particulars of IP.O 

I P 0 	No.5&4~54J4 dated 	3-21 	for 

50 00 çRupees Fifty orly) is enclosed 

II 

- 

i j  

00 

• 0 

.0 •  

Contd 
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VERI Fl CAT ION 

)IV 

I 1 5r1 P. Liankhama presently working 	as 	Divisional 

rests Officer, 	Kawrthah , 	 Nizoram 	and 	as 	applicant 	in 

the 	instant application do 	hereby 	verify 	that 	the 

statements made in this instant aøplicatiofl from paragraphs 

1 to 4, 	6 and 7 	are true to my knowledge and belief 	and 

the 	rest are my 	humble submission 	before 	this 	Hon,ble 

Tribunal. - 

I sign this verification. on this 	(day of 

June, 	2001 atGuwahati. 

Contd. 
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)' 1iIZORA 
S. 	 Ld sL 

A 1  1 0 — - 	 — — 

I3ted Aizawi s  the 7th May83 

• 	 A.12O24/1/31FT : In te intezest of public service, the 
V ver(njnjsttor) of iiorm is pleacd to promote the 
t I owing three r - er t th est of .s1staxrt Conzvator of Foretg in the 	 o.f 

1 
00 

200/p.i, pI.0 thr aLitnes aS adrnsibLe froz time to •  
4ir with efft As thk uat* t jthi tne pt, 
given, in order of seniority a given elw 

1. hr1 IPYLkjinp  

'nri R,LaThghka 
Siw!F,Lichim 	 S 

Tine abovt,  pr'motioris arc.. rat.i.e aairt t the 
of Acrtszt o 'rest -  cre&tc vlde F'R.1f75/7Ø/ 
Voi.I/97 of 	F 37/74E1/3 of 30381 d OPi/8O/pt 
Of,i131O.81 zmpet!vy and et1ci till 29284 vi 	1201101 
ttST daed  21c 	 r 

YAAfl  
-ec-  re ,t7 t () tI.0 (j 	11LT Of 

'Fores -?z Dpartrent 	• 
• 	-; 	 . 	

* 	4 

Mo 1o..12o24/1/a1c 	4 - i Aiz. th 7th hay 1983, 
Cay to;  

j, P'!VtJ 	ry to the Lz0 Go'9  izozat. 
. P.S. to ii! 1iniitr 	izoi'at 

- 
to  5. All 	rezariG, G0vt, - of' 4izorani 	

S • -: • 6.' f.l iiead of D artxit 	jzorar, 
7c, AG 	firi 	illon 	- S  

8 All F.C38 
9, Persons C'OrA'i 	 - 

10. ?r&orie.i Files concernod 	 -• 
11 Directcr 	PWO001Mtr, &Treaswier.,awl G  • 	 • 	

• 	 12, Wntroller s, ?ritn 	 S. 
- 13, Treasury Oifie, 	 - 

1 e  Carc& 	 S 	- 

Undcr Secretary to the Go't. 
Fil re s ts,  i)ptrtrmt' 

Of Iiizoa 

• 

4i ,/r9— -kv- 	4e4A 

.5..-.  



• 	 GOVRNNENT OF NT ZORAi'1 
SNVIRONNENT AND FORESTS DEPARTMENT 

NOT - I.E ICAT ION 
I 

Dted Aizawl the 26th June,187e 

No A 32012/2/87FST 	The Governor ofaMlizoram is pleased 

to appoint the following Assistant Conservator of Forests 

on promotion as Deputy Coher•vator of Forestsivisional 

Forests Officer in order of merit in the scale of pay 

Rs 	 p e m plus other all-owahces as 

admissible urde -  the rules from time to time with effect 

from the date of their joining 

The appointment is made on a(.Qc basis for a 

short period subject to regulrisation.in acprdance with tt 

Recruitment Rules and that such an appointment will not besto 

on the person a claim for regular appointment afid that the 

servide rendered on adhoc basis in the grade would not count 

for the purpose of seniority in that g:rade. 

	

Pose against 	. Place of No 	Name of Officers 	 which appoin 	posting 
ted 

1 SriR, Rozika 	 FOR 6-c/7580/116 D 0FODarlan 
I 	 . 	Dt 0  241080 

2 5ri B Suanzalang 	FOR 37/7•4.8l/93 	D.F.O. Champhi. 
Dt,30,3 0 81 

,,..- 3 Sri P. Liankhama 	 FOR 37/741/93 	D.F.O.North 
__.LL___ va !  

4 0  Sri Llthangliana Murray.. A 11 013/8fëOFST 	D.F.O. Lunglei 
Dt 	. 

5, Sri Liankirna Lailung 	- A .11013/3/80-ST 	D,,F,O, Tiabung 
Dt 7.7.,82 

Sd!.. O.N. KAUL, 
Secretary to the Govt of Hizoram, 
Environment & Pdrests Deptt e  

cont - 2/- 

3:.• 



JUL - 	 - 	 - 	 - - 

ITO. A. 19036/1/8T;p 
OP 

pIer & sp:. DA' 

0 T I F I C A 	I 

I Dated Aizsl, tc 21th flay 1 8E3 

Uhererjs thc posts c-f Assistant Ccn rvtor of Forest 
• 	 Were fLied up cen.tpercc?nt by direct rccruii', durinc 1975-1983 

without observance of provisions f roster in the aorovd 
Recruitment iu1es cauSinq undue delay For iicib1e Pnngers in 
appointment to the post of Assistant Conservator of Forests 
on Promotjon• 

And. whereas having been placed the bovc mentioned 
anomaijs before them, the Review D.P,C,. in its 	tinq held 
on 10-4-1986 is of the opinion that there has been some bonafied mistake in the fillih(s up of the posts of Assistant Conservator 
of Forest during th aforementioned perioc and th litistake 
being found unintentional recornmen3e.3 that the ih€erseseniorjtv 
between direct recruits and promotees siould be.rand keeping 
in mind the principle of roster and notified as suhh; 

'Now therefore, i&pursuance of the Rvew D,P.C O  
recommendation, the Gov - rnor oF Mizoram is pleased to ordet that 
the. iate of appointment of the foilowin.g officers to the post 
of Assistant Conservator of Fost s11 be reckoned with effct 
from th dates shown against eohfor the purpose of seniority 
and fixation of pay in the grae of A.C.F. but no arrear accumu 
lation.durirju the intervening period will be permissible, 

	

S1,No. 	Name of Officers 	 Date of apoointrpnt, 
• 

1, 	Shri, P Liankhama 	 3-2-1992 
511-.1982 13, 	Shri. F,Laichamna . 	 9-5-1983 

Sd/ F, RCTT-IANGA 
Under Secretary to the •'ovt, of Nizorrn, 

• 	 En\7iroflnent & Fc.rests-fle -  artrnant 
Memo No A.1 9 036/1/83F5T 	Dated '.zavi, ho 24th M.y 11 88 
Copy to 

I. Accountant General, Assaj etc,, 5hillcncj, 
2, Director, Accounts & Trearies, Nsizoram, Aizawi. 
3 Chief Conservetnr of orestsi,  
4.4 Controller, Printin & Static ris with 5 spare 

copies for favour of p'blic.ation is :hc hizorap) 
Gazette, 

4, ?erson.Concerned 
6, Treasury Oficsr, Aizwi/Li.iniei 
7. Prsr 	file of person ccncern: -I 
S. All-  D,F,Q,s for information 

	

- - 	9; Guard File. 

- 	

. 	 - 

	

- 	 ( 

	

- 	 Under Secretary to the Govt. of ' - izoram, 
Envirnrnt & -oros -- Department, 



GOVERNMENT OF NIZORAM 
EThEm & FOs'rs DEPARTMENT 

CORRIGENDU1 

Datbid Aizail,the 25th,May,1988 

NOeA1903E/l/83FT Date of appoiti 	€ aPpearing :jfl  the Notifj 
cation isued by thDepartjent 	 19036/1/83FST 
dated 24,5,88 in respect of the Orr-:ficers mentionEd therein may  
be read as follows: 

S1,NO, Name of Officers Date ofaoirm 
1. 	Shr,i .P,Ljankhama 	 31-4. 1982 ----- ----. 

Shri B,Lalnghaka 	 3t1.9S2. 
Shri F,Lalchama 	 1_5e4983 

Under Secretary to the Govt 0  of Mizornb 
Environment & Fbest Deartrnent, 

MemoNo,A19036//83.FST dated Aizawl,the thay19e8, 
Copy to: 

1 Accountant General, Assam etcsh1i1ong 0  
Director, Accounts & TreasurIes, Mizofarn 
Chief Conservator of Forests., Miorarn 
Controller, Printing & Stationeries, Miram 
with 5 spare copies for publication in the 
Mizoram Gzatte, 	 . 	.. - 

Persons concerned, 

Treasury Officers, Ait4/Lung.ei, 

7,ersonaj File of the O1r concerned, 
Djj5j02 Oests Officers, 

9, Guard File, 

V 	

. 	 (:FROThANGA) / 
UTider Secretary to: the GOv.t, of Mizoram, 

Environtmpt & Forests DePartment, 



- 	-- 

/ 	
COV,RMNT OF 4IZORAN 

EVIONN'NT 0 F0EST0 D'ARTMNT 

L:. J CATION 

Datd Aizawl, 	the 2nd Dec., 	1988 

No, A,3201/2/87-FST 	In the i6tetest of public service r  the 

Co:eror of Mizoram is,pleasedtOordr relarisatiO 	of the 

1OC appointment of the folloing ison 	as Deputy Conserve- 

of por.ests-/Divisibrial Forests Oficer with effect from 

1987, 

1, Pu Rcl:a, DCF/ DFO 

2, Pu B,Suaflzalang, DCF/DFO 

3, Pu PLiankhama, .DCF/DFO 

Pu Laithangliaha Murray., DCF/DFO 	 . S 

PuLankima Lailung, DC?/DFC 
S 

Sd/- F. ROANGA 
Under Secy, to the Govt 0 . Of Mzorafl, 

Environmen'b&ForeSt'Departmeflt 

Memo No 0  A32012/2/87-FST 	Dated Aizawl, the 2nd Dec., 1938' 

Copy to 	- 	 S  

Seccetary to Governor, Mizor 
Private Secretary.tó Chi'ef Secretary, Mizorarn. 

3 	All Secretarie3, Govt. of T4izoram, 
4, 	AA11 Hea's of De-partrflefl.tS,- Mizorarn, 
5 	Accountant Goreral, Mioram etc. Shillong. 
6, 	Director of Accounts & Treasuries, Nizoram 
7,'. Controller, Printing & Stationeries 	Nizoram with - 

5 spare copins for publication in the Mizoam 
-. 	Gazette,  

8., 	Treasury Oficer, AizaWl/LUflgle-/Seiha. 

9; 	Officers 	oncerned, 
10, 	Personal P.Lie concerned. 
11,Guad FlCe 	 S 	 . 

F. ROTHAA) 
• 	 Under Secretary to the Govt. of £Lizo 

Environment & Forests Departmflt 

0 	 - 	•00 	

- 	/ 

4 
-' 

- 	....... ...... . 	 . 	.. 	 . 	0 	 . 	
. 

- 
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.lov 	91 

.o 	3101 	1 ;3]S 	Thc-. (ov:o:no:r of 'ior: 	j; pi.1F0d 

to oonf:Lrii ti - i folio in- 	)i i (. cb rv.t or of 10 r Ot S 

11IcI ;i1 	 -. 	or;o t:& i)op r 	ont 	 flC 

tonoc poi'Lo 01' ].i-rioion. .1 i.ore 	Of1'icor;'J)oput/ Con 

ervo.tor of Io.root; in th,o o:t].o ol pay fls . 3000 - 4500 aC 

cho ;n bob 	j-1: 0:1: f;t I'roA 11 t; J)ocbor 	1 

J - 3nc 0,1. Of:ior' 	 - 

1 	P0Liankhaina, 	 S  

2 	,aiti:lioa 	 . 	- 

3  

4. 0 	 Vanilsawna 

6 	J11)1fl' Picn 	1 	, 

• 	 .• 	 ' 	 . 	 . 	 ( 	 :i 	 ''1 C2 

• 	. 	 .• 	 . 

	

jJ 'i LJ c 	.r 	o thc Govt of 11i-orem, 
- 	 ' 	iflrjr0flm it 	Po1ccs Department 

1emo No ,i' 31 (1/i :13--:.-JT •.• 	 th 	1 t ,  T,ov q  1 91 

• - 	1 , 	ocrot.:rj t Covorrior of If!ibram0 

	

' 	.r 

o 	J.ho 	L O 	', (1 
' 	..-).  

- 	3 	Io 0. I_,Io 	, [ohcr, 'II.)r3peaJcc, 
IC 	 .i 	 .L 	Jul 

5 	lU_i 001 d 1.. 	Ofl 	 CL . . c i 110 

C 	il P 	i c I 	oi t iou 
7 	PLCCO 	;ont 	nurc.i f eoa, 

oa 	( 	jl]o 
Chiof Uortio1J.oi of ACC01flIt0 	'. 	S  

S 	- 	S 	:oro.r 9  Li 	1. 
9 	COY) 	 ono' :i 	l7or3rLI 

'ith C cop 	piil1ct1Ofl 13.1. i1Z0T.Th 

• 	10. Prinoipn.i Ci- oLo:r Oonservator of Itoreoto 

Ii 	CoI:;r7a'cur oY 'oros - o, I'ort.Ierr. Cii'cie 
• 	i:Lzow1/ OOU'ui -- 	Ci.rcL.:  
• - 	C 1.o'o] Op'.":ot CiJ:Ci.o 

I 2. All i: -v ioj,onl 	17C ot o (coro uitIiln 

• 	1 I'. 	Guai& 1'ii 	. 	 . 	 /2 
' 	1/ 	-. 	- 

0 j.'.Li Ll  
- 	0 	:Dcpu 2,', 2ocr -L.-...:r: to tho Govt0 of. . 

i 1 orcCtC Dop&rtr.)Cnt0 	S  

th

0 	
,• 	 S 	- 	— 	. 	• 0 

-A. 	............., - 	•.-;• 	'0 



2 

Li 	 r r4 	, ;, I 11 1  6'. 	1 1 OS) i ; AT; . T H 

DC4  ed Aiza1,i, ;1e 1 8ti July, 91 

iC '-3;o2o,'1,"c3-FST 	The )oier:or cf Jizoran 1:: plece 
+0 detJr1.1jflE the interse_ceorjty. of the foliofl' 
l)eputy Co 1i ervc t 1 o f po 1, 	i,lelongil,t 	Hizoram 
State orosts iervice muter the 	rironmerlt

?d  Pox't. 
ai rhoit be1t 	 I 

i Pu IL, 	J?.ozlka 
 B, 	:J1lzaIa 

 
 Pu Lalthnjja 	hurray 
 Pu ]i±a kirna Lajiur 

6, 1-u 'Vanlalsawa 

7. I1.ndajlo\ 	Co1;e 
G. Pu C. 	t&:Livfla, 

99 Pu Alhj 	Thang 

2C.Sid;(u,L 
ocretury to the Cov I o  

Z; orestj flpartnirmt 

ierno O.Ao32020/1/8213T - D- ted Aza,1, 1 1 1SLh duli, 91 Copy to - 
1 	The 

	

1"rncipa1 Ch 	o oato 	± i,ForeL, 

	

Aizpl. 	 0 

2. 	The Conservator,  of Fo:ets, 1orU 
• 

em 	Circle II 	 Aiza';1, 	Sout 	 Lurqlej. , Do1ro:LD flhrccroh 	£ 
, 	. 

3 	P.S. 	to Miiiter, Ev:rojent &i 
C 

oreits Departic.t S 

4. 	All Divisional 	oreuic' Oj0 cerr I,  
ff±cr 	COCCe317kc( :, 

f, 	Pro -jil 	it'IIl.e 	f 	Offj.c0 	concc ccl. 
74 	Cr U U r L 1 t 

- ji  
H 

( 
Dcputy Sec.r't:,.r 	to 	the 	Co'rtQ iof 	Hjrji 

iirone 	c• 	Frc•t• 	1)cpár -hit. . 	
-. 	0: 

0 

' 
\.'\\ 

.. 	• 
cy 

O 
c: 	• 	

• , 
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------ 	Ho. .1301.3/1/9-1F5I 	 Oted 	he2th 3anunry, 1995 

Dear 	
0 

The 	Mitiiiry 	of invirinuint and ist 	(is 	the 	Cadre 
Cont roll Ing Authority for the Indian F,ôre't"Scr'vie wishes to 
cck the cncurrencc of the Joint Cadi''A'tthority (CA) of the. 

A G M U T J o i n t Cadre, in the matter of nàtioral a llo ca tion of 

piouotiefl 	qi.100 VZtCanCH- 	._irOflt tic fou 1i conti1uont units, 
71 rn 1e1y 	A uniha1 PracIc.h, Goa t  Miioi iin 	nd Union Tc.t ritol ics 

A' 	you 	are 	aw;ire , 	tILer coming Solo 	.Lonc.c 	'ó'f'.. - the 	3CA 
dunn 	March, 1989 (Sc.. a(tr attasnrnenll''of St.ato'hood'by the,' :  
then Union 	terrStorSe' of Arun4ichzil Przi1h 	Goa 	nd 	Mizoram 
• no 	;e icc 1 	1 	t 	C Ofl I luen t. Llnitw 	(- or 	prötnot ion '• to 

• 	indian Fore.t Service could' bO dra.m up 	it'he yoari988 and'' 
01*1 w1irc1 	mainly -ior 'the re a s on 'that the MS il:.Lry wa. not in 	a 
position 	to 	send 	the requisSton to thcUPSC 	for 	want 	of', 
info.nrñat\on 	regardin 	nuinbc.r of vaca ,tcSeHu'vitflibc. or likt'ly 

o b e 	
' 
vl1 ab 1 e 	¶ n C AC h c oi 	S tue 0 t tin S I. of I h' Joint 	Cadre 

lo r this periodin que'.tSon 

2 	lut thet , 	wile 	in 	tt e cse of Ij t d 	the 	Joint h  
Li d r c 	Au I ho r I t y 	had 	a 1 r c isd / c on id C m id md 'to\(1 	a 	f a i in a 1 

deciion 	rearchn9 allocatiQn ofpromotiomvacanCiCs to aach 
cori.titucnt - unit 	on 	notional 	bai,H(ide 	JCA 	decision 
con'tained 	i'n 	the' 	K i nuti.of it s, metii: 	ted 	20th 	Juneb 

i99O) 	JCA could not form11y tak: 	and 	decide' the 
notion(_11oCatin of promotion quota v;4c  ncie 	in respect of' 

Indian Frcst 	prvr 	 I  

3. 	A. 	a 	reul t (,( this 	Iiic,n, thil. :Mii'iittry have 	beon 

I. C-C e ving 	is 	Nnnber of 	C Vese- ritatiorls, th) AT frut the the  

c flic 'r t. 	thi. CxA S tStierii. iinit 	of tlt' 	int Ciidie its 	also 

(i•oin 	of 	 A.;T.iatnfl. req: 	.', 	Mii,tiIr•y 	( o r 

%,lrly 	,cunvnir1 o' 	pot\i' 	oç thc• 	kioim Cinmimiteo'for ' 

ctSn 	pmotSiii- 	,( 	1S'j%l' 	,ifScdm 	cJiiiiii 	horn 	State 'i  
Fonct 	¶.rvSc 	t 	0 t'ic h.:.ian 	oret 	:cm nrdr 	t.he 	IFS 	• 

(Appuimit 	ii' h, rm f 	' Sor' "n'll Ito $ 	H 

	

- 	0 , 	• , , , 0 	, 

- 	 0 	, 

(?Ti:. 	•1 	"0 	,' 	 0 	 ' 

0 	 ' 

4 	 1 

- 	•00' 	 0 	 - 



• 

- 
:2: 

1. 	Sli,cc 	formal 	(Jc•c 4on rardS ny 	ll:ca1.oh of pro&noion 
qiio1a 	vr;uicje. to ei&h rcolt ituerit unh. o1 11 notonzil 	a 

( 4j 	0 (j 	t_ 0 b 	(' u , 	wi. done 111 1. ) 	C C of 	I AS ztnd I P S 
a p reiquiite 	for conveniiig the rneetSiçg of .lhe 	S.iccto 

CowinL tee 	Uiroucjh 	the 	Unorr Pubi j c Cervicó 	Coiiilon, 	we 
would 	1 	to 	qu't you 1.0 	Svc your 	rormi1 	concurrence 
wucdaLcly, 	n; 	a 	1etnber of JCA of 1.heACMIJT 	Joint 	Cadre 

Athorlty 	to 	the 	proposals contained i. thc'entelOscd 	otc 
which 	drftute 	the 	romotioii quota vi(,in:e; aIi1o$i'yt 	Iho 

Coi.LSt.u'rjt U1 	L5'. 	IliC nol I Oiriil 	HOCiit ion, Ss on 	the 
sate çr\nciples, 	as 	were earfler cot 	db:r&d an(i'a'pproved 	by 
t h e JCA f o r lAS a n d LPS. 	You would kindly 	Pr 	aie that th 
St1c 	rorest Service OffiCers deserve the r due 	huc in 	t-he 
All India 	Servccs which needs to be prov. 'Ld to Uiein withôuI 
further delay 	

H 
1. 	We 	arc addrcssi09 the 	niint 	ioi4i' oh the other Members 
of the JCA, f o r forral con.curreñce/de•cjj 1 6i'. 

W i tli •aOards, 	 I 
) 

Yours 	i .ricerely. 

( SAI<t41. ItWA 	JHA) 

CIef Secretary 
•Govcrnrnnt.of 	Aruizrchal Pradesh, 	 :1 1  

lih r I F . Pahnuna., 	 ' I 

Chief Secretary 
Grjv:rrrmL 'of 	M iort. 	 I 
j3aw1- 796001 • 

Sh.ri P S 	B hatnacjar, 	 • H • 	• • 
Chief Zccrc..1ary 	 :, H 
•Gov;orn -mcrrt of Goa, 	 :• 	' 

Copy to 	Shri V. Lakshti Ratan, joint Sccet'ary, .Departct 
Qf 	eeronnc 	ztrid' Traiding, Noii'th 	iock, New Delhi 

1•li (.iAfr WI HWAi 	JUA) 
• 	 3o•n 	ecrLar 	t 	the" 	c,,crl'ju.:nrt 	of 	lfl(i 

• 	

•• 	 ..! 

/ 

TT  

• 	S,in  

- 	C';  
- 

 

 

• 	•• 
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/  for th consideration of the Joint Cadr Athority for the .LS Cadre of Arunachal Pradash, Coa, 	izoram and UniOT Tczrj tories. 	 . 

AGMUT Cadre of rth e  Indian Fore 	Service comprises 
the Statà of Arunachal Pradosh, Gos, M.1okam .  and the lJfll dOfl 
lorrjeorles of A & N.Iaiands, Dadra Nagnr:1ave]j & Havell& 

Darnan and Diu, FQ.•rmery, the Con5tituefltnit9 of the AGMUT 
.Cadre -were Union Thrrteorjes and for Promotipnaof offi -qers.. to 
1, 

IFS in accordance with the provisions conainod in •he IFS 
(Appointment by Promotion) Regulations, 1966, a combined 
seniority 1.1st used to be prepared. Now1eh1'the format1on of 

• Statcs of ;Arunnchal 	?radeah and M1zorarn' and. Coa,,. thO: 
cxpectetjon is that the State Forest Service Officers beongin - ' 
to Chess three statca of the Joint AGMIJ Cadre 	got 

Indian Forest Service and bO.poated.with1 	the 
• .titzito, as in the case of other 

StataCsd ros.L 	. 	..., 	,.. . 	. . 
•t1n1stry of Environructnt&Forcat lo exanIirinpropoaaflto . 

consider pxmotion of State Fora.stHOffjcerof these States 
8Oparatoly a - d tho UT officer, inonc 3on1orty ]lat, as b62oro 
for. promotion from SFS Co IFS. To &chlove thin, the promotion 
quota for oach of . the three athtos ank all Chá Uni.on 
Territories (A & N Islands, -  Dadra &Nagar 114e]i and Daman and 
Diu) In the AGMUT Joint Cadre hasto be 'orked out and the 
vacancia in the promotion quota 'for each unit has to be 
decided. 	

I 
So far' o 	working out the promot.icn quota for the 

constituent units of. AGMUT Joint Cadre is concerned. Incase 0fT 

lAS and X.PS fficen, the Ministry o Home 'A fbirs have adopted 
Lho prinClpl 'd that the proaotfon quota is rotuired to be worked 
out in proportion with the senior dity poats in each 
conatituent unit, viz. Arunacha] Pradesh4.Coa, Mizoram and. 
U r'. U.T' 	taken as one unit. In accordanco with the 
principles adopted in case of lAS andI1JIIPSp Ministry of 

Cnviromnent & Forests also proposes to dotrino thft promotion , 
quota Incanoof Indian Forest Service as detqirad bIow 
3.2 	In the' JOint.AC1UT Cadre of. the IFS, tre are 61 senior 	: 
duty posts and with the addition of Central I ePutat.ion Rcsorve  the total nuber of senior duty p ostl worksi 

	

I'S 
	

t to 73. 
Breakp

enior  ydutLpatB 
A & N Islands Dadra Nagar Haveli 	 I' • and Dama 	&Diu.- 	 - 	 9 	 . • • • Arunachal Pradesh 	 .7; 	 11! 	 • Coo
Mizoram 

 
Md c 	 ' 	. • 	

4. 12 - 	---. -. 	-- 	f; 	il .; •- . . - ....' 
Y3 	Chicf Co;fva', 	• 

- 	 M1.urwi4 
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( 	1' ' c r u I I in en I, ) 	Ru 1 e s. 	1 9 t ,  6- 1 	i 	v 	 (. 	 gi'.IIIII)e r 	o ( 	p.0 1! 

e c r ii 	e d 	h Y 	1>0 1) UI U i 'I () fl 	(1 Ii Il y S 1 a t e a r 	r o up of 	t a t c t. 	. wi 
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1 11 	t tie 	Ia n t. 	A G M U I Cdi c of I h 	5 	o 	f'it 	I 9I C,  

o(HL(I.. 	Ii:tv. bcCii promoted to I 	.su.d H 	I i,:t.od IIIIJL 	St , 
of Ar'inrichzul :.pradh and Goa, thcrc 	beet. .>;c:e: 	Ut ii izatiori 
o(''rninc,t. ion 	,quota. 	In ca;e of Aruui:uch;ul Pr d6".Ii 1  . •içjati't. 	11 

) a 1 ib .1 e 	pa I • 12 off cc it 	toad ir cino i c d 	d iii 	i. e of 	Goi • 
•i3:tiii..t 2 	p6t. 	'1 offScer 	stood promçaicd 	ih1 reV.pec.L 	of 	UT: 

e9iIiC'lIt 	md 	MSioi am 	thcu c 	h 	brcui wideu ut$1 i at Son 	of 	I 
iI'OlIiOt iuii 	t tIlut , ru 	by 	3, ;urid 	4 'pci•t'. 	re.ic( I .ve1y 1. (At,tuetuicit • 	

1;'.. 

I 	 To 	unt- up • iii the 3oi n.1 AGMU1 Cdd I 	0 	tite I I C, 	ac1 %nr I 
24'prc.tmotionquota 	pott availble 	19 	o(1,öç 	drw,IfrOni.YLhc 	H 
St at c I ore I 	Serv Sc c hIVC 	o fair heeji promo. 	I. a IF 	C' poe: it ion 

•: on 	LI. 	1900). 	Sf C of icer 	proni.I.q$ (ie In. I Iii' 	.eineuit..  

N i am 	iii . c 	men t • t he i c lin v  bt en uIidC r it  

	

In 	order to work out. vacant 	n 	b h; a f thél S C9flI'I.tt. 
of 	the Joirmt 	AGMUT 	Cadre, 	it •i 	nece.riry t! 'li rccJi..tribsi'e , the. 	" 

p I OltiC' t " e oIl 1 cc r 	arnon. t the fcaui 	omv t it ti 01!:f 	miii it 	lot 	wh i cli 	i 

ci c c S i o n of the Joint C adrc Au I hot it / i 	now 	ol it ii ed 	111111 
of tfoinc' Aff.i 	have 	incJcated th;uL :iri. c ;ici' 1 	l.A 	.'iid' tP' 	thc• 

.JCA of ACMU1 	cadre has decided to. n.otioria1T ., c.-zu1ioci.tc ;jii1.,1.he 
iv ii I able pi onotce IAC and IPS 0(1 IC( u .. . umoulq t.1 the foui 	cmeiI ' 
of the Cadrc, 	con.1dcring the po.itioii a s on28.12,.1i. 'I'i •bider 
t a e n.i.i r e 	t ha I. .v ac anc i.e. el in th 	promo t S on cu t!rj  I. hat. - wotil d - 	 S  
1n 	 iC 	rmrc 	available - to tj 	'.1 	OHiccuo'f Mi7oram 	and 	Ui 
1•..(' 8 Itn<'iI I 	•v.>' r i n&j '. (0u 	r)I'OmOL 	.. 	to 	(he 	IFS 	rind 	;ui .O, in 

ir,il 	'>,i 	' the 	(ut 	tli;ii 	lIir 	tiw. 	Jill 	hv P 	Ii)t 

1 (s r C tj 1, 1 O&I 	 Ci. 	I)0.L 	1 11 	tiic 	.1I It I 	I'tIl'()l.t,1C)li 	1(1 	t.lic', u'iumtici 
(ii C 	•. l'n'I (I I 	tin t y 	r' o-. • 	I tie 	pr C) m to I v r 	ti I C 	( C r 	1 jI• (, 'I y 	I 	i 	1 ii' 	•u I 

i t.hC - 	ont'Iict . " out. 	o(' 	the 	tIioe 	' i.r.ciut''.etviui'j:w 
it 	

SII 	'tie 
ut to n•ml 1 y al 	 M located to c itliet 	i at t'W 01 	U1hctJutIcuIt 

o 	A tic r 	c OnC ur : CUe 	of t lu 	A lot 	1 ac ii lou 	ol 	it he 
vriul ,jblc pronmotce of(er. vi 	h 	li mh' 	€'n1 	( thzoiam 

U T 	i s 	rccc.vec1, the Ministry of (nvironudiut •mid .Foreti:1i 
illi i. S at c 	ac t i-on for promo t. ion of Cf 5 011 S c'c:l : 	in ' tIic'c zud re "wdcr 	' 
the IF 	( 	Appointment b/ promol ori 	Rculrit iOuv in 	C0ItLu1 1ttiGfl 

i tl 	I lie 	c on 	I. i hi I en I. 	un it ,. of. the C itli 
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ANNIXURE 

CONS1ITuEtT tiN!! - WISE 

PRO01E1 orrici RS IN 11ff INDIAN FW I 5'! 	LVJCr 

•S.No. 	Name 	 Year of 	Date of 1lDatc-04rannuatlort 
• 	 Dflotuient 	birth 

------------------------- -

....--.• -.."--..--..-. ------ --.•- 

ARUNACHAL PRAD . H 	 . 	. 	 . 

S / Sr 1. 
1. 	G.S.lhapliyal 	1969 	13.01.37 	31,03995 t 

5.1<.. R.ha 	 1969 	01.07.41 	. . 	10.06.2.002 
3. 	R.P. Neog 	 1969 	01.09.12. 	31.08.2000 
1. 	S.N. 'Ka1ta 	1969 . 	01.03.461 	29.0262004 

K. Nimchoom 	16.9 	01.04.45 31 03,2003 
B.S, 6aniw 	 19'T9 	.-10.0..18 	1 	310.06.2006 
PK. Sen 	. 	1979 	01.07.2 	-31O3.2000 

0. 	1. Miliang 	. 	 14.03.50 	.- 	 31.03.2008 
9 	L.K. Pait 	. 	. 	22.08.53 	31.08,2011 

i j 
M. Namoom 	 29.05.1 	V 	31.05.2009 
A.K. .Chatterjec 	19810 	26.35.19: 	. 	31.05.200 

GOA 

17 	P,V 	Savant 	1969 	25 07 47 	31 07 2000 

	

.13. 	J.F. Ran-gel 	1969 	26.03.37 	. 	2!3.02.1995-. 
11-. 	R.A. Mi -kar 	1900 	. 	27.05.39. ;: 	3105.1997- 

IC dG '19 	30
. 
 06 2008 

U T 	A & N ISLfN'.j 

16 	6 A Mathcw 	 13 06 40 	30 06 19% 

	

17 	A 	Slnha 	 1979 	04 04 50 	 3 0.04 2000 
is 18 	1 41 Khan 	 1979 	15 12 51 	31 12 20U 

	

19. 	M. Mo%tra 	 . 	05.07.41 	31.07.1999 
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• T H E J.LiT 5CxO\ftY TO T}-E 
GOuT0 OF INO1J, MIH:.c3 TRY OF - 	

NV i1O N- rn & FORS 31 5 
: YvAr\ 	 .0 COi:pLEx 

LOSI IOAt) 	2H DFL1-II 	3 

TO 

FPOM 	 CHIEF sr:c:TA - y, 
GOVT 0  OF 

4 .  N00A04501 l/6/9o.PEs (j-3 	DATED A1HA;E THE 2ST !1AROH95 () 

KINDLY RL.xEft 	iU1-: LTft 

DT . 25 1 95 RECARDI 	PROFOSII FOR NOTI OPAL 

ALLOCATION OF PR0HcYrI0N QJcfA VANcIs AMONGST 

FOUR C0NOTITUEm2 UNITS OF IF5 	AGMU CADRE ( ) 
THE GOVT. OF m IORAN HAS NO OL3JLCTION ON T 

AQvE MENTIOJJ PRO:  

Memo NO.A045O11/6/gQ..pER:;(J3) Date Aizw1h 21st 	rch95 Cony to .. 

The 	I: 	f3r 
irnnieDjate trrmjjon 0  

2 Post copy i 

3 Joint 3Cret;j3  Govt 0 of 	zoam 
Ernrjronment & Fores'c6 Doartment0  

Principa1Chief Conse,eor of Forst 
Miorarn0  

10)  
( HMIHc,T AN CHAMA.) 

Unicr 3ecrctev t the Govt0of Mizoram0 
LI 	 Doptt 0 of Perso:rie1 & Arninitrtjve Reorrn 

CivjJ Service. 1ng Q  

t 	 1);. 	".--• 
-oOo 

• 

1. 

- 	- 	
I - 	- 	imp 



	

• 4 	 ( 	 [[) JJ 	JE17 ETr • OF 11N1)T. 	PArT i.r 	E(T O1 • ( i j ) 

()jrrflhI1e.fll, ni 	fnd,.i 

	

'M 	 _7 	M.n.i-y nf 	 , PG. 	Pnion. 	 ' 

	

! 	I 	• 	( flepr I:.ini -i t:. 0 U Pr'inp. I. 	T t'.j nina ) 	 . 

-- 	

t1w Delhi, ft 	/O (' 9 
I 	 , 

(iJR. 	No 	 .1 n 	e.y. r, I c 	n. cf 	X)oJer s 	 by : 
I t:-e 	.i on 	( I 	of Sc i:.i.on . o I U-)e 	. 	 Service. 	Ect,• •  

(16.1. of .1.?.5.1. ) 	i•d 	1:i. th 	.'b- 	il 	(.2,) nf FUi 1 	4 cf th 	Indn Fc 	.t. 3tV3.0 	
('ad r e. 	Rtj 	, 	J'?, 	, 	t:.l 	;n 	• 	Gov€rntiwnt , 	in. 

i. tTh 	the 	n\' r n(Ter . nf (r '.ir c:h&, Pr ad 
Mi o rrn •, he reby mikr 	I:,he In 1. low i ncj r ecjl I). a 1:.i on. fur the r ip 	iend 

tndin 	Friest, 	I'vce 	(F<t.on 	of 	dre 	.retcjt.h) 1 ociu l t:.i Ofl$ 	J..96 • 	ncne 1' 	 .. 

These 	r e.j.' 	 my 	be 	c.l, led 	.tndin 	Fcst 
.ervjc.:e 	( j 	t.jnr 	of 	(:d r '. 	S t.reng th)  e. 

rnendment Peguit3ofls, 	
I 

I 
I 	 &it () T h e y shfl - orne inn I  forre on the date 3f 	their 

	

H 	 pubi c1 ) on n the Off ir ) flet in 

2... 	 tn the Sohe.d.ij. P. tn the .1 nd.i n Fore,f 	Sevice. 
rf 	Cadre St:.rnjI:.h) Reju1 	inns, 1,Q 	, '.foi the hedin".  Pr desh - flO-M17nI irn-Union 	Ti r' tnriec" 	nd 	 ccru rn cj 

• 	:.hereunder, the fo3,ipwjn . 	1. be 	ht.jit.d nmely.  ( 	 . 	 '• 	., 	.•, 

RITORIES 

enjor Posts under the (overnrnents of 
runichi. Prdesh-  co - Mror in .-  tgnjon 'Territ.hrje 	 '• 

	

(ovcrflf flQfJJ 	 ; 	,; 	'•, .: 

Prino.i..pl C.1lief Conservet. H of •'FQret.s 	
0 	

•, 	
'1 

rhf Consetvt(1r of Fcists (flvelopment) 	 I 

chief 	nrvt.r of roo 	' (Ji W1nd.  
& Vigilance) 	 .''L 	 0 	 •: 

	

I . 	I 	 0• 	 •, 	 .• 	,. 

Ic 

L-,.bnser\'t.or of Fores.s (1 e r ri t;r'rl)  
Lnr a, 	rnrn, FcInn 	otIhernJ 

onserv.tnr of Fores.s (Ptanni.nq & 'Dve.1opinent) ' 	1' ',' 	• 	.'' 

Conservatoi^ of 	nsc' r 	on - Nndl fl i cet) 

fnpi l:.y flnnsPr\/i',m' Of 	tnrf1' 	'1 . 	I, I'.nr i,1 ) 	 •: 	•t.9' 

/ 
-indardeva,- 0eoin l i , Hnpo1 1 

I./ 	
1epul'.y CoflSCr\';\t.or 01 Fnrt,s (idqii;i-.ter) •. ........... 

jr Cr&. 
)rpIi t.y (onse r\/ t.ç) r of Fn 1 ,  es I•.s (Wj Id 3.1 f 	 AdFfL..I? 	rrI,sCS' 

F') 	( ii 	 ) 	
!rcr:ji /J' 

kc L 	 4 

' 	0 
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Al  

' - 	Dp'.i 	.y Coniaof Fore. (Working 	Plan)  
- 

1 or 
* 	: 

Dp.i t:.y Co no rva t:.o r 	Of 

I:)\plj t.y Co no rva 1:o r (: 	r(' 	t: (R(1 	rc, 	Ro'i r cc.. 
s'Jrv€y)  

I 	I 

I 

Dput.y 	Conservat:.or 	of 	res 	(i.ivicul.t.ure) 	'' 	. J. 

U)pLIty 	Conservator 	of 	Forost:.s 	(ForosL 	Stti,stics.'. 	. 	'• 
& 	Planning) 	 . 	 .. 

1'put.y 	Consr\'at.or 	of 	For€.s 	& 	F&'l.d Director', 	.. •.-• 	-- - 	- 
Project 	Tiger- , 	flaiiidapha 	 - 	. 	 ,• 1 	-, 

Deputy 	Conservator 	or 	Forets 	(Social. 	Foret.ry)' 	-. .. 	. 2.-' 

Ecijj:.s_'Jjic-r_tue 	g\'ernrnent:. .cf 	(:Ioa  

Conservator 	of 	Forets 	- 	 - 	. 	 . . " 	. 	'- 	-•., - 	 . '.. 

I  Dep 	Consrvtor 	of 	ror e. 7, 	Trt i t ora1) 

Deputy 	CoflserVatoi 	Of 	rflr(5t 	(cashew) 

Pep'ii y ConBrvM oi 	of 	F a r e 	tt 	(Work 	ncj 	Plan) 1 

Deputy Conservator 	of 	Fore;ts 	(rnrs 	utiflcation) 1 

Deputy C-o ns .6 rva to r of 	Fores 	(W11dfe) 

Deputy Conservator of 	Forests 	(Soc'a1. 	ror - ti-  y) 1 

- 	. 	. 	. 	 . n il  - 
.. .. . ........ ..- 

	 .-, 	........... . 
Principal, 	Chief 	Conservat.qr 	of 	Fore.st.s, 	. - 	- 	.1.- 	•.:-' 

Chi€f 	Conservat:.or -  or 	Forest. 	(Development 	& 	P1nning)' 

( Chfronsnrvatc)r 	of 	rni-ejF 	(Territora) 3 
[Nor I hrn, 	outhni n 	P 	C.enti at 

CcJncrvc)i 	of 	Fore*jcr. 	(Rseatch 	D'elopment) 1 

Consrvat:.or 	of 	Forst.s 	& 	cT:',io'r 	Wii.d.l.i.f- Warden 

Dep.ity 	Conservator 	of 	For e.Ls 	(Territoria) ) 	. :.'• 	.• 
1., 	Ko.l.ai.b 	I ngi 	01' 	mpha, 	Kaw r,t;hn 	Dar.l.wr] 

f:)fr>.i I:.y 	ConsBrvat.or 	of 	Fores t'.s 	(Planning)  

Deputy 	Con'ser'va(-.or 	nf 'ForsI-.s 	(Training)  

De.pu t.y 	ConsrvI'.c-r 	of 	Fnr'k:.s 	(Wnrki ncj 	Plan)  

Dnputy 	Cr)n-ervator 	of 	rorsI 	(Wld
- 
 life) j 

flpui y 	Consni "ator 	nf 	Fm css 	(Peoii r 	rvy 

c4 

77- 
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Pritcp 	Chief Cc'n 	v tor of Fors 

 

	

Chi.0r C°fl,Ot'v.or of 	 & ChJ,F Wi 	Fe Wrden  

	

flflr',or of For 	(T 	I i 
 

j 	 [Hor hern 	Sn,t h t i 	1 rn I e sJ 	 - 	 I  

v I np nFDI, 

n('Rvolor,rnent ) 	 I COflrVor of 	
:DvC.JOpffl 	

.S1) . 	
"H 

''.". 	

. Cc)flrvtc)r nI Fnrt 	(Wi lh) i In) 	
I 

	

CflflspI'Vinr n F.F n r P 

M 	 .7 
[Di.cjl.ip,1 	'Myhfl(I. 	.iddl2  

	

So1,.h Andaman, Li 	] 	
Ni:hts J..iflds] 

D ePU  ty C0 nrvt:.cr oF F o r esDepn 

 I)ep.y Cofl 	rvt-   of ror 	
(10pre 

 1erJt.y Con:srvtor of Fors t. 
 

	

Dpi1 k.y COfl7V tor of ro 	L 	 vj0,1 
 '0Puy 	Vn o 	

flnl ns (Wnt 1<1 ng P) 	
2 1°pi1y Conserw 	 of Foi 	(Forest. i11's1nn) 

DpL 
I;y Conerv t.c.) r oF Fc 

 
Cflrv t o of rorps-   (Wi 1d )f) 	

I 

2,,' 

......................." . 

	

of Fnrs 	
Chp Wi11 	Wrdri Dop•. 	Con.srvc)r of Forj. 

Ter'r.0111 )• , 	 ', . 	' 
CDrjr 	& Ngr ?lVA]]  

Deu ty COnserv.or. ofF nrot:1
1  (W,ti 	fe • 	LDrJi 	&,N jr HlvftJ jJ 	...,:, 	j .i 

 Dptj.y Conerflr of Fort, 	Drnn 
 

H • 	. 	
a(r;irg j 	 . 	. 	' 	 , 	, 

H 	, 	, '.' 	. 

	

CnI)sPrVor of F n r e T, 	P 	
Ui Irjlif 	rdn 	

L 

	

Unity 
1°flPt\/Iflr of f ntn 	(Rir) ) 

	

'''' ''''''• 
	:.,, 

- 	

•.•. 	 ___ -, 
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• 	
•: 	

...\ 	 ,, 
y Consflrvl ot of 	oi flL 	('It 

/1 flepul y Conv 
I of Fni 	(RprvA Fn r Rs) 

LrL  

•\\ 

pu:.y 0Onsrivc-. of Fot 	Ch1f Wi1d.U•r 	Wirden"  
I 	 . 	 ,. 

'• O 

KJ Lc1 

rity Consnrvfflr of 
Fnt Pst 	Ch 	N)ld 	f 	 1 

aQJJ wLbcJatLb 
ru 	rnnsprvinr of Fo 	A C: hi 	 jfA Nto- 

P 	roitr 	flept11 0  Rcprv 	209 nf 	 hovo 
' 	 to he 	j.]3,ed by prrJmoI.5on i.n 	coorc4nce 	 ,'•• ,'• 

	

8 
of the T.ndin Forest, Ser'vJ.c 	(Recruitment-) • 	'' 	''•.' 

	

flL1,8, 1966,I @ •3.3 1/3% oP .il:erns 1 and 2.bove 
	''• ' 

4 	'Pot 	
n h fifld by di 

I' OC t 	 t.MR. 	(t+?+3) 	 7 
on Reserve 	

2° of II em I 

1-n"vEl RpsAr, 	
Pervp 	Tun)fl Post @ 20% of Item I. above 	 S 	 • 	

'.19' • 
fl.i 	Recri 	t.rnent p 
Promot--,00 post-s 	 ll 

	

to1, 1LIfh0 ri5 izrj S t-  lnnglh 	t5c 
I I 

	

(Ndhumj t 	(. 	 • • 	..• 	• 	• 	 Desk. 	Icer I Inn 	Rn 	
Ii 	nn t i 	cati on 	t hh 	to 	1 

ui 	 , 	o cj U.rn 	.h 	of 	1:-he 	-r'.Inaj' I (I ri t n 	s cad, 	Ws 

Th e. Pri nri p 1 RP 	a 	
n nnt f i d Vi rip 	Not 1 	rt t 

/],/ 	- 	TS(fv) 	
3t.I't 	a. 	SR 	No.1,o77'j. the 	

i 

Irdan 	Frpt, Servj 	(Fi 	jc1I1of (:.dr( 
has hRnfl amAndrd vidc 	

hoJ 	- 

• 

	

• 	•• 	 .S 	
Is • 	• S. 	••• 	
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,(TOBE PUBLISHED IN PART. I SECTION II OF THE GAZETTEOF INDIA) 

F.NO. 32012/1/93-IFs-I 
0 GOvernment of India 

Ministry of Environment and Forests 

Paryavaran Bhavah, 
CGO Complex,Lodhi Rd, 
New Delhi - 110003 

( ) (1 

Am 

0 ,•0 

Dated the 26th September'1996 	-• 

	

NOTIFICATION 	 S  

In 4  eercie of the powers conferred by sub-rule (1) of 
rule 8 of 3,thefInidi, an Forest Service (Recruitment) Rules, 1966r 
read with sub-regulation (1) of regulation 9 of the Indian 
Forest Service (Appointment by Promotion) Regulations, 1966, 
the President i -  pleased to appoint with immediate effect the ' 
underrnentioned twenty officers of the State Forest Service of 
Arunachal 	Pradesh, 	Mizoram 	and 	Andaman & Nicobar 
Administration, 	consti.tutent units 	of 	the 	Arunachal 	- 	- 
Pradesh-Goa-Mizoram and Union Territories (AGMUT) cadre,to the 	s 
Indian ForestService against the existing vacancies and  
allocate them t

1
0 the AGMUT cadre of the Indian.,rorest Service ' - 

under sub-rule (1) of rule S of the Indian Forest Serv1ce 1 	• • j 
(Cadre) Rules, 1966 

 
- 	•. 	,.: - 	';•'H). 	T' 

-------------

'__t:--- ------ ----------- ---- ----__ i1 Ej 
1..I4. 1•P. 

S.No. 	NaneoLthe.officer 	 Date.of'birth .1,,. 

• 	
'0 	 •• 	 .  

::::::::::::::::::::::::::::::EE 	
r' ArunachaiPradesh: ..........- 	 . 	 .. 

S/Shri 	 r 

0 

01 	R. •Modi,, - 	 . . 	.. PRO 
02 	A.Ji Jongsom 	 03 01.1955  
03 	R.K. Deori 	& 	 01.03.1959 
04 	S. Thi.runavukarasu 	 04.02.1954 	- 

Mlzoram_fll  

S/Shri 	 - 

01 
02 
03 
04 
05 
06 
OT 

0 

R. Rozika 
B. .Suanzalang 
P. Liankhama 
Laithangi iana Murray 
Liankima Latlung 
Vanlalsawrna 
Hmingdailova Colney 

C0 

 

01.04.1939 
31.03.1955 
01.03 1949 
16.04.1959 
10.11 .1961 
01.03.. 1959 
01.05.1959 

 

, -•-. 

1. 

   

0• 	

.4 



• 	. 

• 	 . 

• 	/ 	, 
—: 2 z- 

ndm& Niobar Adminitratjon 

S. 

S/Shri 
2• ., .- 

01 J.P. Mira 	 . 05071954 
02 Randhir Singh 	 . 17.11,1938 	. 	.. 
03 M.P..Singh 	-. 08.12,19 	. 	. 	. .; 

04 .B.P, 	Si.ngh 01.04.1947 . 	- 
05 S.C. Mukhopadhyay' -- . 	 . 

.. 
261O.1950 	. 

06 Anutosh Guha 30.01 	1949 
07 George Jacob 14.12 1952 
08 •V. Chandrapandian 25.03.1953 	,. 	.,. . 	. 
09 Jitendra Kuinar 	. 	 . 27.10.1960............... 
----------------------------------------------------- 

1 

. 

---------- 

0:. 

.5 	 . . 	. 
(R 	Sanehwal)  

S 	

' 4 Under Secretary to the Govt 	of IniaJ1 

To I 1 
*103 

( 
(1 

The Manager , 	 . .•.... .........:S,Y.hlH : 
Government of Xitdia press, 	. . 
Fardiabad 	(Haryana) 	with a copy of Hindi \iersion). itssbL 

- 1 
Distribution 

......,. 

 

. 	
.. 

The Chief Secretary, Govt. of Arunachai. Pradesh 	Itanaqa. 	,1 

 
3 

The Chief Secretary, Govt. of Mizoram, Aizcu4l.. 	. 
The Chief Secretary, Govt. of Andarnan & Nicobar Islands, 
Port &lair. 

 The P±-incipalChief Conservator of Forests, Arunachal 
Pradeski. , Itanagar with spare copies for the officers 
concernd.' 

 The Principal ChiefConservator of Forests, Mizoram 	......... 
Aizwal with the spare copies for the officers concerned 

 The Principal Chief Conservator of Forests, Andarnan & 	.. 
.Nicobar Islands, Port Blair with the spare copies for the 

. • officers concerned.. •.. 
7.The Accountant General, Arunachal Pradesh, 

. 	 . 
Itanagar. • 

8. The Accountant General, Mizorarn, Aizo.wl 	. .• 	. 
9.. uant. General, Andaan Nicobar Islands, The AccO 	t 	 rn Port 	- 	LU 

Blair. 	-' 	 -•. . 	...• 

10.-The Secré€ary, Union Public ServiceComnüssiork, Dholpur 
House, Sháhjahan, 	oad, 	ew Delhi. ....................................... ............ . 	 . 	. 
Guard File. 	 . ... 

- 	. 	• 	 - 	• •-. 	 r. 
- 	• 	. 	• 	. 	 • 	• - . . 

• 	- 	- 	1,,• 
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The Secretary to the (bvt 0  q 
Minitry og Environuient & 	e8ts 

CQO Complex 0  Id.i Road 
New i)elhi U00Q30 

T"brOU411 9 	Proper channel0 

Assignment of year of allotment to X ( A§KUT Cadre reardi.ng 0  

Respected.31r 0  

With due respect and humble subnieLon f  
I dm to Btate the following few lines of prayer for 

favoUr of your kind alid sympathetic coriaithrat1og 

1. 	 That Sir, X was inducted into Xs UG4UV 
under prombtion Regulation vids 1initrys btiieation 
F0H0 32012/1/93fl';.1 dte 2696 	aut till today s  
year of aL1otmen is not assigned to me even after a 
lapae of more than one year 0  As a result 0  fxton 
of my pay in arevsed scale was held up The Fifth 
Pay ommission recorcmiendqtlon etMes that four and nino 
years of service in this rule shall be calculated from 

• 

	

	the year of allotnent assigned tojt utider Rlg 3 of 
the X'Ps (Regulation of Seniority) Rules -l96B 

2 	 I joined the State For tsjebn 311. 

1932 and got promotion to senior scale (DCF) on 266l987 
So o  I was. eligible for promotion to IFS in l900 gut 
unortunaely 0  there was o Cadre review from 1984 anwards 
and 	no Selection committee meeting was held after 
l971though there is a mandatory prviion in the re 

• 

	

	 ations to hold Cadre review and Selection Cznjtte 

rneeUnq every three yejrs and every year respectively. 

If the Selectiofl commiJtee rne?ting ws being held and 
prepared Select List annually 0  X.:would have been appointed 
to IFS in 1190 and got the year of allotment s'1986. 

t 	c& 

. o 2/a 

• 	 •. 	 .4 



.7 	24 
1 	ji 	/1 

And ad a 	uit I felt that undue hrdshp has been 

caued to me due o delay in :the conc1uct. o' Cadre 

reviè and holding of 5elction committee meetings. 

That ir, the sa'ie case had been presented 30 

by the inducted IFS OUiCSrs at Jmfl1 & Kdbh!flir Cadre 

recently and the matter had been settled favtably 

vide 141EUstryB letter No l3OI4/O7/95fl 	 2; h1 dt2.9L 

In view 09 the above I therefore eárnest' 

Ày PY to assn me the year of iOtGfltat an ear'y 

date 1th1  sympathetic consideration in accorAance with 

the inethods adopted in the case of IF. J & K Cadre 

for which act of your kindness I shall reriiain ever 

ratefu1 to you 

yours faithfully 

C P0 LIMliMAM 	) 
Principals  

Forest Tralning choOl0 
Mizoram u jjzawl 

- 

Advance Copy submittfd to the Secretary. to the :Gz)vto 

of India, in1stry c.Envirohmeflt & Forests. Ue'H VeIhL 
for favour of necesry aCtifn 

Principal s  
Forest Training SChOO1. 

Mizoram : Aawl 

r .  
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P i r ' a v 	.iii 	i h .i w it I i 	4(1 A:iiip 	. 

I od 	Ruad, t'.'cw o144 .- HO OO 

•11ed th 	761 h j.'tiir', 20fl1) 

U RI) ER 

	

F 	a 	) $ Ptt 1(1 r (y o I 	(he. lol10 W 1 

	

borfle 	th 	un 	 fli — Ii itir-tm - 	UtiiOt 

	

(AG1fl 	o in 	4r 	o 	Ui 	I nil an F ,'e'LS 	e whi 

f-orest SeEVCP to th 

frc 	tht 	III( S 	HId 	V_IIh . 	ti( tfc i( 

	

(u(I t( 	1U 	tIeerninicd Hi t.(ihtS 	ol 

¶ 	YV 	 .€ 3(Z) 
 

•9uIà(oii " 	rt1y) Ru1' )91B appli 	b1 	In their 

A. 	 . 

of 	 iu i 	I 	at I o 

............................................ 

; .o. 	 3/01 1/1/91- r:;• I 

	

. 1  . J 	• 	
. 0 	. 	t. 

 

lift  

H 	i . K. Ienr 	 16.09.96 	 itO 

it . 	
. 	I 

10.10.9 	 tb 

04 .02,54 
17. 12.97 

(H 	• Ill .411) 	
2 .97 

Hlzorarn 

lui  it 	 . 	
. 96 	. 	, 	n 	i. ,9:iI F 

tI 1., 76 9 .96 

26.09.96 	
l 	do - 

I . U . YW 

.LijjjJjjitt 	 2609.96 	 do - 

1Th 3 . 0 '1) 

'H. 	I. .,tl i h aucjl i,ii,;i 	lG'09.96 	 — do 

	

i-I I ii 	it y 

(It.. j4 . 59) 
IwI inta I 	'iti'i 	 26,09.9 

)6J(19.96  

	

(II I 	. 1•1 	. 

	

II 	rIH(I 	11)1 	 / I) 	 ) ( 	 — 	di 	— 

- 	
. 	,•. 
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-j 

(.. 	:Iifl 	Hcobai 	Ainiiiistratii 

I 	- 	I W idt 100 	I'i.; . 	- 
I.o 	 I. C! 

•) 	V  

• 	
•". '.09.96  

dt, 	76.09.96 
• 	. 	

.• 	 S 	tHh I)') . 96 	 - 	Citi 

• 	.';) - 
)t 	•ciq 	qc 	 - 	(It) 

• 	II 'I 	. 	1 	1) 
26.09.96 	 - 	sb 

list 	- 
V V  

V 	
i' 	•);i':tiL, 01 .96 	 - 	tict 

V 	 V 	 I 	• it 	I 	f; 	V) 	;I 	I 	'M d6 - 	I - 

' 	) 
- 	do 	-. 

IF. 10.96 	F.UuV .i/Di2/1/9 3_ H- S 
Ii. 	i 1.. 	1 o . 

L-V.dI 	IVI 	
V  

L. 96 	I 	. 	3:2(fl 2/1 /93iFS 

V 	3.1/) dl.. 	02.12.96 

I 	 ;)));i4V(.. It 	øfiH:i,1Ifi 	iIt - s'titor 	posts 	for 
(l..ld 	sitIi 	IVIIt 	:(2)() 	of 	hit:, 	iFS 

• 	V 	•; 	1 	s 	• 1960 	pr 	or 	I t.t h( 	I' 	Aj i n () 	n Inieii I. 
V V 	I 	U 	I hn 	Indio " F"rv%l 	S 	r V 1 c: ( 	in 	' 	t:i: 01 	ij:tts: ( 	W ! 	Ii 	I. 

i 	Rif I P 	9 	of 	thr I1 	(cadre) 	lule,:l966. 

(V(• 	of 	Lbe.pruyKinns 	Of 	jflVf) 	F'oret 
V 	 50,) 	di 	:ttorLy) iii1s, 	1%fl 	all 	Of 	then 	.x.cepL 

V 	• 	V 	•'IIitiy 	)VI,oV ,.  !I.t;i;I' 	appoors 	,l!. 	SA0.5 	IVll)tbP.l 	ho V V 	
• :;d( V h 	';;'1' 	,r. ,i aced 	helow 	;hri 	1191  iy.ny 	I alu, 	IFS 

•f) 	3)VjVf 	C 	ijit) I1ltIi)':'ly 	siraiiii'j 	I.I1( 	S1lIit)IV 
	V Vwe 	sinaII? 

ii 	I. 	Ii 	it 	I o I 	t he I r 	a p p 	I il ; ii 'Ii I 	o 	I F S 	OIV) 

ti 	.I:ii'l 	IliPir 	•J(V UI 	 I- b 	I 	S.  
I 	171TTTTiT7i,TTTTwtVusiI 	Kuinar., 	u. 	('b.c4q3) 

• 	V 	 :iiril. 	Iii;1;)I;-.t'/ b,.stitt.j 	Ibc 	'-.(2Itior 	• 	SCFII! 	It)I 	• 
•i(p 	of 	,i,p;itt,lttIt{ I 	Sbtr 	S. 	c.hdwdltury 	to 	IFS 	wn 

I 	II 	1 	'i 	/1' 	.1 	5; 	1 I 	3 	i I 	(V 	I 	'.i 	i 	1 	1 	IlS' 	199 



t) 

• 	
ci 	Il) 	

hip 	
j11j 	I . 

	

; 	
• 	.,• r ; 	I) 	•t 1'Q 	.Jo 	, 	tiç i'j 	Ct cIi. p 

(R. 

((: 101' 

, 	 . 

	

••''' ""Li:', 	
An,11,1, 

';at 	I)l•)(I.,,/(, 	

I si Thick 
.3 

• 	,I,I,,•-•,,,j 	,,,,,,,,,,, 	

''"'IIJ/ti1 

• . , / .' I 	, 	/ 	
j , 	,: 	

I 
• •, 	' , 	j 	

I 
h(j(J 	

13'''I('cII/(,4)/14 
tfriir,i13 

•-:}• 

 

:3 	
. 	

:.(•0t,l 	I.;is( 	
•3I33•j; j , 

	 1 	1 	
I LI 

II 



• 	..•.-• 

• 	- 

C 

2 
	

I - 

•-_______ 
--- 

N.3014/0./9S HIFS.fl 
• 	£ovcrnaent of Tndia 
rtntstry or Er1vronnt andForests 

• 	 aryaVar-afl Bhan 	.O,Coplex, 

Lodhi Road, New Delhi — .110003.. 
D'ated the 2i February, 1997 

The Chief Secretary, 
Govt. ot 3au ar:d Kashir, 
Srinacr. •.: 

— .Ln_EEs!_rY i c e- — 	 ion 
off i:ers ioirtted on the b2sis 

of 19°5 Sr1ct List. 

.-v__ s 	• i p' 1 
I 	dre:ted to say that S/hri V.P.Mdi and 27 

• 	c:r State 	Fcrest Service Officerzof your State'wcre 

a;;intcd 	to the 1ndan Forest Service (iFS) of 	& 

Crc. by 	proot.sOfl 	yic th 	r1.uy 	O 	1CT. Ofl 

7o13/o7/-FS -.I1 	dtcd 	 1i 	the 	28 
were 	assigfleo 	191' 	s their 	Year 	of 

j 	/Yotent in tcrs of the provisions of r&Ie 3 (2) (a) 

	

the IFS. (RegLI2tScn 	of 	Sniorty) 

•,'•e tho 	inistry's Drier No.18G4/?/95 — 
, Dt. 

2. 	Rcrescflt6tiOnS have been reeied 	frog 	t 

	

th-t .t- tho- 	-lt 	 tt 

annuliY, as envcQd in.th IFS (Appoinuent 

rootion) 	Re;u1tions, 2966, they wuuld havo 	been 

an:d •  t 	carie 	and conseently they. 	ou 
rc 	ot 	hi5hcr Yr o 	1uLwzLtfl 1991 an 	h1çier 

corYty pos1tCri 	 1utu.nu. 

The 	Govcrnzent •. cf 	Jau 	amd Kashrir 	a'so 

;c::ended 	the 	rclaxat ion 	of 	ul.es /ReLflatiOflS 	n 

si;n hi9her Y e a r of 	otnt zridseniori:y 

:e 	 :crcereC. 	eca 	the Scect 

---E -- frc r 	h 	the. above 	sac 2 	officers 	were 

wo 	ped ofter a ;2 of about 20,years. 

	

hc-atter hc bcn c,sdereczrefUllY. 	It is 
• •- - 	. 	that 	udc 	hardship 	h a s bn .cucd 	to 

-— 	 Re W s 
h e 

rCce.o 	ETi we r e 	Thu a y 	t h c s e 

• 	ers 	zid 	ave cen acintcd t iFS u:h earlier 

r.c 	hvc 	ot hher 	Year5 ct AU otent 	an 

oo,Zflty. 

• 	view of the tnth 	h; caused to 	t h e 
fcersconcCrned, the Central Govorent, in -xc-rci& 

:e pocs c'eed by 	rulF 3 of the- Afl 	Inc I a 

ces 	(ConoSiens of Sc' 	ce — R;y potcr) — vj 	
CE-T1E coL r c 	s pleased to assr. 

-toad_ at-es cf_:ppo'ntent 	o the Ser'.'ce as shown in 

Ct:n 3 and 	eterination of Year cf AUotent 	as 
n Colun4oflthctab 	beloi 	Acc?rdln9IYI the 

Li di 



zed 	dtc 	c 	appointment 	of 	these nffcer s have 	been 
;-2d 	out 	or 	t h e 	bazi 	 cim 	cadre reviEw, 

i o n 	o 	t h e i r 	nacies 	from 	the-year 	1980 ona,r.ds •. 
s 	ca1ciatcd: 	oi 	tue 	b.is 	of 	v:acancje/j.n 

:ztion 	qubtth 	et 	the 	appropr3te 	periods and 	t h e n.  
a;:yl,n9 	t h e 	prov.1tofls 	of 	rqle 	3 	of the. 	IFS 

on 	c' 	Sernorit) 	Pubs, 	196k, 	on 	the basis 	of 
dc.ened 	dates 	of 	appointzrjt 	to 	t h e IFS 	for 

Yca r 	of 	A1botet 	and 	inter-se 	seniority 
:cnts 	A 	2nd 	B 	indic2tjng 	as 	to ho 	the vacancies 

/ 	 rrivcd 	t 	and 	the 	raes 	of 	off.icpr 	who 
f 

oU1 	be 
:cdated 	ajnct 	iot.f1 	vacn CT 	arA cnc1je .. 	;.•.. 

Haze 	 Deenr1 	DEtc 	cf R ev.isea 
appontcent y- 	f 
(31st 	Dec. 	of A,11oltient 
the 	year) based 	on S  

• :zIIIII:::::I::::I:::::::L:::I::::::::::I 
,JShri . 

odj 	 31.12.80 . 
• 	:. 	..'A.Kahoo: 	 . 1978 5.. 	

5•. 

,a 1978 
ash5d. 	 do 1978 

0  .i578 o. 
S. E.al 	i 	 do 978 

do 1978 
do 197a. 

nder 	Mor 	Sct1' 	 do 
2'.af.r 	Ah: 	 . 	do 

-. 	- 	 do -. .Mohz..nan . 	 . 
. 
90 2 

0 

2ZcH 	 31.12.E c. 1 •  
:.5h 	Ch:r 	Shar 	31.12.E; 

ara 	00----- c5 31.12.c.: 
:586  iicr 	Pa::nda 

Qv ; 	han 	 (JO 196 : 
.:Shafç 	an 	 dc 1986 

Ij 

R 	 do 19E6 
r. 	S:::a 	 do ES 

-- zc 	Ah:c 	 do 16 
• 	:,. 	-cet 	ra 	 do 

do 
:r•2:h 	 do lcE 

do  - 	- 	 1 	17 	92 • 	.•..•" 298.'-  
:ESr 	Ahrcc 	r.ecr. 	31.i2.97 

7 	wsn 	p r e s e nt1y 	ccvers 	or)ythcse officers ho 
Eve:r 	 Eppcirited 	to 	IrS.cf- J tK Cadre 	on 

0, 	Select 	List. 

-. 	 . .contnued......... 

( ,' I- 
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For purposes of inter-se séniôrity, they: shall 
placed 	below 	the 	direct 	recruits 	of 	the 

cc - 
 responding Year of Alloteflt in the same order 

Yours faithfu.11y g  

(A 	urti) 
U n d e Secrtaiy to the; 6ovt. of India 

	

Dcpartent of Personne' & Training North Blóck 	
0 

lhi A!S-I Scction). 	Their cae No 	F.No. .14014 / 

55 - AIS-Ircfrs.. 

also:  
Guard file 	 . 

1111111 


